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CENThAL ADMINISTrATIVE ThIBUNAL. 

CUJUJAHATI 8FNCH;GUdAHATI.5 
* 4 

• 	 ORIGINAL APLIC1ION ro. 	09 

a.' O 	. App ii can t. 

versus 

Union of India & Ors 	o . . 	. . . . 	Respondents. 

For the p- p11 cant ( s) LA 

CC S,2_ 	S  
For the Fespondents. 	. . . 	. . 	. . 

- NOTES OF 1H kEflISTR( 	DATE 	 __O_RD_E_R 	-------- 

• 	 '15.12900 	Present: Hon'ble Hr.Justice D.N. 

Choudhury. ViceChairman.and Hon'ble 

I Mr.M.P.Singh, Administrative Member. 
b•: 	 .••,, 	 t 	 Heard learned counsel for the 

parties. 
te 

	

F 	
Application is admitted. Issue 

	

- 	 ' not ice on the respondents. Call for 

1POP 	 - crtP 	 records. List on 17.1.01 for filing 
• 	 --- - 	'• 	•- 	 of written statement and further 

- orders. 
1 	 t?$ =CMXAA= wc? -xc'. 	ccc. 
I 	 (S  *x' txX ooøQ( xv )*f? 

Member 	 Vjce-Chajrrnán 

h:lm 

t17.1.0f 	 List it after four weeks to 

• 	

I 

 

entable 	the 	respondents 	to 	fill 

IO2-h 	--- 	 written statement. 	 -. - 

	

Fix 	it 	on 	15.2.2001 	fr 

I 

v'_ %)•\ 	
'•'V1 -r 

1,e 	 cA.LL9L 

/s ttor 

trd 

.7/o Qø -22 q 

--kr 01L 	11 

V 

written statement and further orders. 

Member 	 Vice-Chairman 
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im 

19.3.01 

lm 

30.5 .01 

* 7-  
List on 16001 to enable the 

respondents to file written statnent. 

L 
Meiiber 	 Vice-Chairman 

List on 26.4.01 to enable the respo 

-dents to file written statement. 

Member 	 . 	Vice-Chairman 

Li$t on 30.5.01 to enable the  
repoñdents to file written statement,. 

	

L LU 	 L _- 

	

Nether 	 Vide-shajrman V  

List on 27-6-2001 to enable the respon-
dents to file written statement. 

t 

M911e.v- da 	vtdc,71- 

Ale 
: r# 	 15.2.01 

fl'l) 

26.4,01 

ViceChairman 
bb 

• 	
27.6.C1 

1• flt:, 

bb 

29.9.01 

c?fA 9J- 
b1 4e A- 

f/ JL 

il l  

I 

Plr,A.D.b Roy, harmed Sr,C,C.S,C2 for the 
respondents prays for and granted four weeks, and no 
more time to file writtan statement. Applisant 

will have two weeks thereafter to file rejoinder. 
Ust on 29-8-2001 for orders. 

\c 
f 

Vice-Chairman 

Judgment delivered in opEin Court. 

Kept in separate. sheets. Appioatioa 
is allowed. No order as to csts. 

Vice-Chairman 



CENTRALPMINISTPAT 	TRIBUIJAL  
BENCH 

- 	Origj 
Application •  435 of 2000 

• 	
DateofDecj. 	29.8.01  

Mr.MM.Pate]. & 11 Others. 

Petitioner(S) 

Mr.B.Majakar 	 • 

- 	 Advocate fox the 
•Versus... Petjtjon r (o\ 

Union of Xndja & Ors. 

Mr..Db Roy. Sr.C.G.S.C. 	 • 

Ad1rOçpt for the 

THE HON I BLL MI.JU$TIC1 D.N.C1i0uDNWY VICUIICKXR4AN 

THE H'N'ELi' 	• 

L Whether Reportrs of locaj Papers may be aliowd to see the iudgme ? 

2 To Le ceferreda 
tO th 

Reporter or not ? 

Whether their Lordships wish to see te fair 
cO 

	

	
J 	n  py of. the dmet ? 

Wheth the Jdgme is to bo circu1ted to the °her 
Benches 	? 

Judgment delivered by Hon'ble : VICHI1L4N 
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CENTRAL DMINISTE RATIVE TRI2ULLAL 
GUWAkkTI thNCH 

Original Application N0.435 of 2000 

Date of Orders This the 29th Day of August 2001 

HON'SLE Z4R. JUST IC D.Z.CHOUDHURY ,VICL.cAI4AN 

14r.M.M.Patel & 11 Others 
All the applicants are working under the Assistant 
Ex4ngineer, MSTICISD, CWC. Alipar, 

By Advocate Mr.B.Malakar. 

1. Union of India, 
represented by the Secretary, 
(WG, New Delhi 

2.. The Superintendent Engineer, 
CWC, NID, Shillong. 

3. The Executive Engineer, CWC. 
NEID..xII, Itanagar. 

By Advocate Mr.A.Deb Roy, sr.C.G.S.C. 

oRDa. 

D.N.CH0UDk1URc pJ L(VC) 

The issue relates to payment of 5DZ •  The 

twelve applicants are working as Work Charged Khlasis 

under the respondents and posted at different Station as 
in 

mentioneragrai 1. The applicant No.2 w  Shri K.V.Pillaj 

is working from Pebruary 1974. The applicant No.1 

Shri M.H.Patel was working under the respondents as 

Khalaei from 11.2.80 and worked in such capacity in 

different places of India. The applicant No.1 worked 

at Paridabad, Bareilly, Rewa, Gangtok and posted at 

Phuntsholing(Bhutan) and thereafter posted at 	Region 

contd/-'2 
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till be was transferred. Similarly the other applicantg 

were also working different places in the N..Region. 

Admittedly, these applicants have not been paid the 

Special Ity Allowance for the period June 1990 to November, 

1996. They were paid the SDA only when they were working 

in Bhutan Investigation Djvjsjon at PhunteboLing. Iven on 

transfer for the month of June they were paid the 

Since July 19 90 onwards till they were posted out from 

N.L Reájon in November 1996, however, they have not been paid 

the Sh The applicants first moved the Administztation but 

failing to get remedy the applicants filled this 0.Ao 

before this Tribunal. 

The Respondents contested the claim and stated in 

the written statement that the applicants are not entitled 
to SDA since they are Work' Charged SmplQyeea and SM is 

payabie only to regular enplLoyees. As alluded earlier all 

these applicants were posted to w.a.Regiofl on transfer. They 

were also paid the SU at Shutan and they bear all India 

Transfer Liability since they were transferred and posted 

out of N.. Region. The benefits provided in the Office 

Memorandum issued by the Goverrinent of India from time to 

time are squarely applicable to the applicants. The appli. 

cant a were excluded from the benefit of the SA only on 

the purported ground that they were working as Work Charged 

Iuployees. The reasons for withholding the £L to these 

applicants are therefore unsustainable in law. The Responi' 

dents are accordingly, ordered to pay the SDA to the 

applicants since July 1990 to October 1996 from which period 

the app1icants have been working in the N.2. Region. 

contd/-'3 
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I have also heard the learned counsel Mr.B.Malakar 

on b&alf of the applicant and Mr.A.Dob Roy,  Sr.C.0.8,C. 

for the respondents. The Respondents are ordered to pay 

for the afor€mentioned period to the applicants as 

early as possible preferably, within 3 months from the 

date of recept of this order. 

Application is allowed to the extent indicated 

above. There shall however be no order as to costs. 

(D.N.cIouDHuRY) 
ICiIIRMAN 

LM 
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IN THE 	 VE RIB iJNAL 

.- 

O.A, NO, t3 S-j200o 

M. 1'4 Patol & 0 r 	• . .• Applicants 

Ve .rsua 

I Union of India & Ora. 	.--. Respondents 

LNDER 

SNo. 	 i culars nujj La 
 Application U/s 19 -to 
 Vezlfication -: 

3.4Arlflexure A 

". Annexure B 1 

5. 4rinexure C 

69  Annexure I) 

r . 

•41 
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7, IV, A]3 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
G U W A H A T I 

An application under Section 19 of the 

Central Administratiie Tribunal Act, 

1985, 

M.MPATEL & Ors, 	Applicants, 

-Versus-  

Union of India & Ors. 	Respondents, 

1. Particulars of 
MM.Pcki( 

applicants. 

Khalasi under Assistant Ex-Engineer 

MSTLCISD CWC,Alipurduar, 

KV,Pillai 	 Work Sarkar, Gr'-I under 

Assistant Ex"Engineer, MSTLCISD, CWC 

Alipurduar. 

K. P.Sahu 	 Khalasi MSTLCISD CWC, Alipurduar 

P..R.Sahu 	 Khalasi MSTLCISD,CWC,Alipurduar. 

H.C.L. Kadam 	W.C. Khalasi, MSTLCISD, Alipurduar. 

6:. P,.V,Xavier 	 Khalasi, MSTLCISD, CWC , Alipurduar. 



SO 

- 

-2- 

Chotolal WC Khaiasi, MSTLCISD, CJC, Alipurduar. 

Mhandar Sharma. WC $haiasi. MSTLCISD, CC, A1ipurduar. 

Jagdish Singh WC Khalasi, MSTLCISD, CC, Aliourduar. 

BS.Yadav t,jC 	Khaiasi, MSTLCISD, CWC, Alipurduar- . 

Eas BhagaNan. 	WC Khalasi, MSTLCISD, CC, Alipurduar. 

Markush Tirkey 	WC KhalasI, MSTL.CISD, CJC, Alipurduar. 

2. PARTICULARS OF THE RESP.ONDENTS: 

UNION OF 1NDI, 

Represented by the Secretary, 

CWC, New Delhi. 

The Superintendent Engineer, 

CJC , NEID, Shiliong. 

The Executive Engineer, CtJC, 

NEID-Ill, Itanagar. 

H 
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2.(i) Address for ser-- 

vng notices. 	As above. 

Particular-s of the Denial of special duty allovance to the 

order against which applicants t.hich is admissible under the 

this application 	rules, 

has been made. 

Jurisdiction of the The applicant declares that the subject 

Tribunal, 	 matter of this aplication is within the 

jurisdiction of this Tribunal. 

S. Limitation: 	 The applicant further declares that the 

application is within the limitation 

prescribed in Section 21 of the CAT Act, 

1985. 

6. Facts of the case: 	i) The applicants are working under the 

Central water Commission and posted at 

different stations as mentioned in 

paragraph 1 above They are being 

employee: under the Govt. of 

_ 	 i'4 cA 	b 

j1  ((") -' 

cO 



That the applicants beg to state that 

since the date of their appointment they 

have been Norking at various places which 

may be seenfrom the enclosed statement. 

with this application. 

The statement is annexed hereNith and 

marked as Annexure'-A to this application. 

That the applicants earlier were 

posted 	in Phulsiling 	under 	bhutan 
.1 

V Investigation Division. Here they were 

given SDA. 

That in June, 	1990 they were 

transferred to Itanagar division and 

since thenthe SDA special duty alloance 

have not been paid. It is stated here 

that from November,_1996 they were posted 

in lipurduar 

That the applicants beg to state that 

special duty allovance have been paid to 

similar employees working in Shillong and 

Arunacha], Pradesh, In 2irunachal Pradesh 

WC driver- . Drill operator, Asstt. Drill 

Operator are getting SDA in 	-unachal 

M~ M' pe'b') 



Pradesh. 	It is repondent5 No. 3 who 

have not paid the SDA to the applicants. 

That the applicants beg to state that 

instruction was invited vide Memo No. 

A15011/1/90/Estt IV/194 dated 12299 

to the effect that Fifth Central Pay 

Commission recomniended for grant of SDA 

and other facilities to civilian 

employee. of Central Govt. Serving in NE 

Region whioch was accep[ted by the 

Ministry of Finance, Department of 

Expenditure vide OM .1l(2)/97/E. 11(B) 

dated 22.7.,98. 

A copy of the said instruction is annexed 

herewith and marked Annexure'-B to this 

application, 

That thereafter another OM dated 

12.196. was 	issued 	whrein it 	was. 

clarified that certain incentives to the 

Central Govt. Civilian employees mposted 

in the NER and one of the incentives was 

p 
) 

to those who have all India transfer 

liability. It was further clarified that 

for the purpose of sanctioning SDA the 

M~m~4)D 
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all India transfer 	liability of the 

member of any service/cadre or incumbents 

of any post/group of post has to be 

determined by applying the test of 

recruitment zone, promotion zone etc, 

i.e. whether recruitment to 

service/cadre/post has been made on all 

India basis and whether promotion is also 

done an that basis of on all India common 

seniority list for the service/cadre/post 

as a whole. 

In the said memorandum reference was, made 

to the filing of an application before 

this Tribunal by some employees on the 

ground that their appointment letters 

contained a clause of all India transfer 

liability. The Honble Tribunal granted 

their prayer although they were in fact 

not illegible to get SDA. In some cases 

direction of the CAT were implemented 

although some Ministries/Departments 

filed SLP before the Honble Supreme 

Court. 

viii) That the Supreme Court on their 

judgment 20.9.94 in CA 3251/93 upheld the 



7.... 

cenrtral Govt. civilian employees having 

all India transfer liability are entitled 

to the grant of SDA on being posted to 

any station in NE region. The Apex Court 

further added that the grant of SDA only 

H  to the Officer trarnsferred from outside 

the region to this region would not be 

vfiolative of the provisions contained in 

• 

	

	 rticdle 14 of the Constitution as welol 

as the equal pay doctrine.. 

copy of the said memorandum is annexed 

herewith and marked as AnnexureC to this 

petition. 

That the applicants beg to state that 

from November, 1996 they have been posted 

at Alipurduar and are working under the 

ssistant Executive Engineer MSTCCIDII 

CWC Alipurduar, 

Copies of posting orders are annexed 

herewith and marked as AnnexureD series 

to this application.. 

That the applicants beg to state that 

since July, 1990 to October, 1996 they 
• 	 •-... 	

- 

were working at Itanagar and as per the 



Govgt, 	policy they are entitled to the 

grant of SDA which has not been paid till 

today and as such they have approached 

this Honble Tribunal for necessary 

direction. 

6(a) Legal ground: 	Payment of SDA being a policy matter the 

same cannot be arbitrary and 

• discriminatory. For the period in 

question the SDA has not been paid. The 

applicants were Norking in NE Region and 

as such they are entitled to the grants 

of the SDA. 

Remedies exhausted: 	That the applicants filed numerous 

representation praying for payment of SDA 

ihich has not been considered. 

Matters not previ 	That the applicants declare that they 

ously filed or pend 'have not - filed any other application 

ind before the 	before any other Court or Tribhunal 

Tribunal or any 	including this Tribunal. 

other Court or 

Tribunal. 

MGJ 



I  

9. Rlief sought: 	Under the above circumstances the 

applicants pray for the foloNing reliefs: 

(1) That SDA from July, 1990 to October, 

1996 be paid to .the applicants,  

Any furtheror other orders which the 

Honble Tribunal may pass 

Interim order: 	Nil. 

Nunber of IPO: 	1) Name of Issuing post office, 
Sq  

CL 

I 

Post Office where payable, 

Details opf index: 

List of enclosures: 

	

	(i) Statement showing particulrs of 

the places where applicants had worked, 

(ii) Instruction issued by the 

Government; 

Memorandum issued by the Government 

of India, 

(iv) Posting orders. 

;L 	 i 



j 
VERIFICATION 

I, Sri Nadan Mohan Patel one of the applicants 

in this application do hereby verify that the statements 

made in this application in pares .,2?,.Itl)5) U,IlWYVv))) 

/ are true to my knowledge and those made in paragraphs (vi L5 ,A 	
X) 	beingntEers of records are true to my information 

which I believe to be true and the rest are my humble 

submission,. 	 . 

(L. / 



s/No. 	Name and De3ignation. 	Date of 	Date of postint 	in 	W.E.P. Date Date of 	Date of S.D.A.Dawn 
uptó. - 	 diftereflt place .gpoint- Quasi per- 	permanacy 

_ 
I 	 ment From- 0m_ _P -4flanent____.- * 
-__________________ --------- . 	--.,-- - 	 ---, 

- 	-------------- - 	----'. 
/ 

Kha-3asi---------- 	83_F 	 3kpu 0 ash 	 _18.OS.. 18.08.86 	01.04 .8 07 .Q7. 

(Haryana) 
\ 

iewa/Ambikapur 

	

- 	 mbikapur 

_A1Ltedetail 3  sane 	 - 
as 51.No.I. 	 - 

	

- thals 	_1198_AlpurdUar(W3) 	13.04 .88 31.05.89 130 9T 	91 	15 .-0b.89 -to-- 31.07.90 - 

.Alipurduar Waro (AP) 01.06.89 31.10.95  

ko (A?) AliPurdUar 01.11.96 

3shTNsirgh, Kha4.asi 	13.04 1988 Aipurdar (W.8T 	3048 31-.0!-89 13.04,91__l3 Q4.91_ _.09to_31.07.90 

----Al-i-the-details  
asSl.No.16 	

- 

I 
- 	 5. 

- 



ion. ----------------
*0 

1- 
.81 .26.12.77 
------ 

...07081 

1 -2/90. -- 

.. 

01,04,88 	07.07,891.07,90 
1 • Sh,Mahendra Sharmae 3thalasj. 26.12,1974 	 lIt k±Jtr)----26.l2..74 .- -. 	 .' . . . . 	 All the details same 

_ 	 as 

Sh.Grmit Singh, Mech, 

26.07,81 

Sh.tilong Wakro (AP) 	12/90 
Waro(Ap)Ajar  

-_-- 	1 -- -. izoram 
!lizoram 

30.11,85 

(W)01 .11.96 

co  

—7--sh.K.p.Sahu,_ 	Khalas., 0901001980 Ragsrh 	) OD7AO8O-3o,-cJ9,Ej_.Q9,jQ 8&_ 807,07,89 to 31.07,90 V 
- 

arh 	P1thorgh 	01.10 	 .01.5 - . 	- 
 OloO2.85P 	11,10,86 - 

(Up) 

- _,f' • 

- 

All the d 	same----_._._ 
----- as Si .No, I - - 

)( 2.1.06,1982 Bare.iIly (UP) fl06,S2--3i,01,&5il.O6,8SO1,40B8 0707.89 to 31.07 90 

_Khalasi 	21 .O 	1982 

as Si ,No, II, 

- 	 o- - 

964 -- 	ohaghat (U ,P )_.___ 02 304.84 	31 01 8S 	02 047 Ol04.8Q7;o7-s9-  to-3.k 0l-a90---- 
the details same 

as SINo, I--_- . .... 	., 
1 	ShShivjee Pandit, Khálasj 02,05,1983 

--  
i1 5- 	02.05086 01.04,83 0707.89 to 3i.07 All the details same ----------------___ . 
as . 

. 

Date of Date of posting in 4. W.E.P. Date 	Dateof 	:Date of 	S.D.A. Drawn P.POint -diferenpiace . 	- 	- Quasi per- 	permanacy 	upto., 

ji.02,1980 Samba1pu 	(OR ISSA) 11.02,80 
- 

30,09. 	102 	3 -----2,1() 
Alihdta±s----- 

- Same as Si No.2 . --------.---_... 	 . 

_9.1980 Raigarh (M.P) 14.03,80 

10.03 *1980 - 

07, 07, 89 to 31, 07, 90 - ---Al-L--the det&jis . . 
same as  

3 	 90 2.ae 	t31 07 90 

Sh,B.S.Yadav, Khalasi. 



J 

r. 
' V  

t 

Si'° Name and Designation 	Date of Date of posting in 'W.E.P. Date - 	Date of 	Date of. 	- 	S.D.A. Drawn 
appoi.nt- different place  om— Qua 

_____________ 	 -ment-.------pmL_ 	JTo-_---------------. -- ------- - - - 

1-/sb .K.V,Pj1.lai, w/s 	 V  - 

V 	 --- ------ - 	 - 	 V  

-.anipu1 Lohaghat 	26.10.81 31.01.85 	- - 
-- 

ITT fl 	 - 

Ambilcapur Mirzapur 	12.10.86 	19.1287  
01.2LL1LP4  - 	 - 	 - 

 

• 	 - 	

- 	 Mirzapur 	Ga jaldoba 	.20.1 2.87 	30.06.89  
- 	 -• - - 	

1BT V 	 - 	

- 

- 
V  08.07.89to 	TQ07-9Q-- 

GaoaiJakro 	01 	2.-89—' 	 - 	- - 	 V 	 - 

V 	 V 	 Under BID Phuntshol4  

Aj 

• 	 - 	 - 	 - - 	 - 	 - 	 - _____- 

- -- - -- V 

 

• Sh,H.C,L,Kadaxn 0  Khalasi 	10.03.1960Raigarh 

Bareilly 	01 	.081. 	31 0 10,81 - 	 - 	 - -- 	 - 

- 	 --------------------- 

Bar.teUy 	Pancheshwr 0111,81. 	31,0185 	 - - 

-- -- 

Pan ches- Majholt0L02,85_J 0.03. 6-— - - 

-__--------------- 	 war (UP) 	(Bihar) & - 	 - 

- 

- 	 - 

Simdega 	-. 
- 	 - - .V-- - 	 - 	 - 	 - - 	 -- 	- - 

- - S 	 - 

• 	 - 	
- 	 Siindega 	knbik.apur 	11.03.86 	1.1.10,86 	 -- - 	 - 	 - 

- - 	

- Ambikapur Gurda - 	V  
-- 	- 	 - - 	 :- 	----------- •: - 

S 
-. 

- 

- 	 - - 	 - S 	 - 

Curda 

Gajaldoba A±ipurduar 	0106.8831,05.8_  wt
V 

Alipurduar Wakro 

V 	 V 	 V 

- 

- 	 - 
- 

- 

-- -- - - --- --- - - - - - -- 

Contd....29 
V 

= 
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to: - 

 The Superiritending Engineer, North tastern Invn. 
Circle, cWC, Shong,. 	. 	. 

Assistant Engineer, North Eastern Coh$t.SIjb Divn.,T 
.'i--.  

Assistant Engineer, Kamlang Invn. 3ub Diviion, 
cWC, ;iakro. 

 
.....s.sistantngineer, Siszj Invri..Sub Djvn), 

CWC, Dambu.k, : 	•- 
4,., 

st-, 

GRAM : •CENTWAT 	 PHONE  

GOVERNNENT OF INDIA  
CENTRAL WATER CO'4MISSION 
NORTH EASTERN INVN.DIVI.NO , iir 
KRISHNA. NAGAR ; AGA!TAL'A 

NO. NEID_III/AGT/Ad 32/7?4 	Datedf 	/90 

OFFICE ORDER 

Executive Engineer, North Eastern 
InvestIgation Division No.111, Central Water CommisIon 
Agartala 	hereby appoints the-fllo\'ing Jorkcb2rgd 
Khalasis of this Division in a Substantive cpacity 
with effect from 22.10,90 on th9 basis of recommendation 
of •the D.P.C. held on 22.10.90 in the office of the' 
Executive Engineer, Nofth Eastern 'nvn.Divn.No.III, 
CWC, Agartala.. 

S1.No. Name 	 . 

0 	

Designation - 

1/ t•' ada n Mo han P a tel W/C Kha 1 s I 

2 4  Sarku Manger W/c I(halasi 
3. 	. Malik Ram W/C Khalasi 

4,7' Raja Ram Sahu W/C Khalasi 
5.. Dhamrudhar Munda i/C Khalasi 
6/ B.s,. Yadav w/C Kbalasi 
7V' H.C.L. Kadam 	. W/C. Khaisi 

8,. Rthn Sobaran W/C Khali 
9.7' CiThotelal W/C Khal;si 

IL.. .: 
- . 	( - 	.o- 	$ 

S 	 •&SSMS4 ;4.drI 

EECUTTVE E N( T1T' 



50 lccounts Brnch . 	

0 

6, Junior Eng3ncer (H.Q). 

L 
Person concerned. SL - 

8. Service book of person concern€d. 
o 	 ... 

I._I1 

S.K. HALDAR ) 

EXCUTVE 	DNOINE ER 

t) 

. 	

•0 

'I,.. . 	 . 

1 ..................... 0 	 0 

•0 	 0 0• 	 0 , 	 •'• 
.0 	 . • . 0.. 	 •o 000' 	 •0'' 



GRAIl : 	NTIATER: 

NORTH 
POST 

ITANAGAR: 	 PHE •; 351 

GOVERNMENT OF  INDI. 
ENTflAL WATER CamM~ISSICN  

EASTERN IVESTIGATI DIVISION NO.111 
QjQj44 	 (A!UN CH) L1J  PREE5 Hj 

NO.NEIfl3II/Adm5/ 
	Date. 

 

To 	 - 

The Super intending Engineer 
Nori;h Eastern Inv, C ircie 
Central Water Caunj.ssjon 

fllonq -i4 egha1ya, 

ub 	Appljcat:j.,Dfls of w',r)chargcd staff reqarding 
payn'ent o:E Spcj&j Duty Aowaric. 

•., 
Sir, 

K!.,d1r find encled herewith the pplicajo 	of the fo1lcj 	WO.ckcharged staff of.  this Division requeting for 
payment of .pecial Duty A1lwan$ for necessary  action 

Vr  

 KV,pjlLaj 	; 	 W/s Gr.I 
 Jagdsh Singh 	 Xhalasj 
 P.V,vjer 	

Khl5j 
4.' B.S.Y4dtV 	 Kh1asi 

 T.N,Sincfh 	 I(halasj 
 M.<,pate1 	

Khalasi 
 H.C.L.<dm 	 Khalasj 
 N.P.Singh 	 Khalasj 

 Sarku lonaer 	 •Khalasj 
 Chhote L.1 	 (halasj. • 	- 

. t  

iV 	'- 
( 

Yours faithfully, 

' ;•. ' ç- 	 . 

I 	- 

1). 	P. 	Singh 	) 
!cutive r 

iCopy.to the Assistant Engiuieer, 	<ISD,CWC,WakX-O for information 
w.r.'to his 'let:ter .No.Ja.s/ 	-3/48dat '14.1.95 

- ----. — 	•-------------- 

	 tAP 
• 	 1 	 •-. 	 - 	 . 


